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THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH-
ERJEE): (a) and (b). Messrs
Gujarat Industrial Investment Cor-
poration and State Industrial Invest-
ment Corporation of Maharashtra
have applied to set up new projects
for the manufacture of 4 l-akh tonnes
and 5 lakh tonnes of sponge iron
per annum respectively. The pro-
posals are based on gasseous reduc-
tion of iron  ore/pellets from off-
shore gas of Bombay High. The
capital costs of the projects are stat-
ed to be 53.90 crores and 69.50
crores respectively.

(c) and (d) Planning
sion has recently expressed the opi-
nion that both the sponge iron pro-
jects are economically not viable.
Their economic viability has, there-
fore, to be first established to the
satisfaction of the Government.

Request from Kerala for Ban on
Import of Coconut Oil

2803. SHRI D. S. A. SIVAPRA-
KASAM: Will the Minister ol
COMMERCE be pleased to state:

(a) whether Government of Ke-
rala has been making persistent re-
quests to the Centre not to permit
import of coconut oil;

(b) whether it is a fact that in
spite of it, Government have given
licence to a private firm in Delhi to
import that oil for the year 1980-81;

(c) whether any tender

was adopted; and

system

(d) the names of tenderers and
the name of the Delhi firm?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH-
ERJEE): (q) Government of Ke-
rala have represented that no import
of Cbconut oil should be allowed.

(b) No such import licence was

issued. However, M/s. Jain Shudh

BHADRA 13, 1903 (SAKA)

Commis-

Wntten Answers 58

Vanaspati Ltd. having office in Delhi
imported industrial grade coconut oil
in 1980-81 on the basis that this
item was permitted under Open
General Licence.

(¢c) and (d). Do not arise.

Setting up Spinning Mills in Orissa

2804. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE
be pleased to state;

(a) whether Government have a
proposal to set up some spinning
mills in Orissa during the year 1981-
82;

(b) whether a spinning mill "
proposed to be set up at Dhankanal
District of Orissa; and

(c) the progress made so for in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM
KHAN): (a) to (c). Government
of India do not set up spinning mills.
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Timif. Tr,  rsf*# 2806. SHRI BALASAHEB

WGt 7 3~ wrq I, VIKHE PATIL:
N Ay 11 TETMNUITT if SHRI S. M. KRISHNA:
N if -jeqTA M7 AFTNTIITE SHRI S. B. SIDNAL:
~ &\ % ffiT?2f%=P ~TqS5qTt| T SHRI CHINTAMANI
m?n”cfi  NfATcTmt T 11 JENA:
Will the Minister of FINANCE
1 :
(2) zfp: be pleased to state
TF vrrn (a) whether Government have
) decided not to recover the amounts
o /N A
qf=T % SeWE rirrw given to the States during the years
f.=T2r" % “rethp; gt 1977-78, 1978-79, 1979-80 1980-81
% f?rq 1981-82 ~r 2Tirrri'  2ifef if and 1981-82 as advance plan a‘SSiS-
tance for coping with natural cala-
AP TT  “"sriTR"i'* "g-ra mities;
MPThir Thr |

(b) if so, what is the amount
given and due from each State dur-

(3) TRif Aro Mir Yagrg- ing the above years;
"SA ALPAE AfOTTEN A NFHTANjf (c) what is the extent of amount
% THE g2 fn; 2tihn ZAX Arg spent by each State out of the above
Central assistance on the purposes:
-?TJrRf % fMT "TTTerff 7~
and I
N AN n - 0y
1981 1 nrf ey (d) how Government propose to
~f 20 Mrfnfn A, JE(SETr adjust the above amount due from
=5Trfn I each State?

THE MINISTER OF STATE IN

(4) THT SPHRTLUHE % THE MINISTRY OF FINANCE
FARPE-rARERE Afrr if (SHRI SAWAI SINGH SISODIA):
(a) and (d). The Government has

wfm qr K ~noon decided not to adjust the advance
fspirr JFUT 1 fwr ZfiXx AAfi % Ar=srh Plan assistance given to the States in
Pepinf % T Ny fPHA 1977-78, 1978-79 and 1979-80, for
pIpt 7o m i relief of distress caused by natural
oirr«rnff % f'fcr WA P 2nTr#r calamities, against their normal en-

A o/ A " titlement of Central assistance for

AT % for THCIT their plans during the Sixth Plan

~itrft tow  rrtfg M M2t period. The question of adjusting
A 11 27n: “cqrh these advances would, accordingly,
TFIm%5F5er A 0 ¢ A be considered towards the end of

the Sixth Plan. <]





